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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE, KOLKATA BENCH

Original Application No. 132 of 2023
(Earlier O.A. No. 441/2022/PB)

Sidhnath Tiwary
.. Petitioner

Versus
The State of Bihar & Ors.

.. Respondents

AFFIDAVIT ON BEHALF OF THE CHIEF SECRETARY,
GOVERNMENT OF BIHAR

I, Amrit Lal Meena Son of Sri Amar Lal Meena aged about 59 years, by
occupation - service, presently posted as the Chief Secretary,
Government of Bihar, having its address at Old Secretariate, Bihar,

T Patna- 800015 do hereby solemnly affirm and state as under:

. That I am the Chief Secretary, Government of Bihar. I am

conversant with the facts of the case and have gone through the
records of the case, and therefore, | am competent to swear this

affidavit.

. That the present affidavit is being filed in compliance with the

order dated 19.02.2025 passed by this Hon’ble Tribunal, directing
the Chief Secretary, Government of Bihar, to submit an

updated Action Taken Report regarding the environmental
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violations highlighted in the Joint Committee Report dated 02-
03.09.2022.

. That the Hon’ble Principal Bench, had earlier constituted a Joint
Committee comprising the Bihar State Pollution Control Board
(BSPCB) and the District Magistrate, Gaya, to inspect the site and
submit its findings. The Committee, after conducting inspections
on 02.09.2022 and 03.09.2022, submitted its report with key
recommendations, including the cleaning and concretization
of Salempur Pyne/drains, closure of illegally operating dyeing
units, shifting of such units from densely populated areas,
construction of a Common Effluent Treatment Plant (CETP), and
establishment of a Sewage Treatment Plant (STP) along with a

proper sewage network for Gaya Municipal Corporation.

. In  pursuance of the Tribunal’s directions, a high-level
meeting was convened under the Chairmanship of the Chief
Secretary, Government of Bihar, on 17.03.2025, attended by 12
senior officials from concerned departments, including the Urban
Development & Housing Department, Industry Department,
Minor Water Resources Department, and Bihar State Pollution
Control Board (BSPCB). The proceedings of the meeting were
formally recorded and issued vide Memo No. 1178 dated
26.03.2025, a copy of which is annexed herewith as Annexure-
R/A.

During the meeting, several critical decisions were taken to

ensure compliance with the Hon’ble Tribunal’s directives.

. That the District Magistrate, Gaya, was requested/instructed to
ensure the strict closure of all illegally operating dyeing units by

i constituting a Joint Inspection Team comprising the concerned



Circle Officer and the Police Station In-charge. The team as
directed to submit bi-monthly reports to monitor compliance.
Additionally, the District Magistrate was directed to
remove encroachments from the Salempur Canal (9.6 KM)in a
phased manner—50% within the next three months and the
remaining 50% within the subsequent three months, ensuring the

entire canal is encroachment-free within six months.

. The Industry Department, Government of Bihar, was tasked with
expediting the construction of a Common Effluent Treatment
Plant (CETP) within three months on the 23-acre land already
identified for the proposed Textile Park. Furthermore, the
department was directed to prepare a detailed proposal for the
expansion of the Jute Industry at Patuwa Toli, near Salempur
Canal, by developing it as a Common Facility Centre (CFC) and
submitting the proposal to the Government of India within one

month.

. The Urban Development & Housing
Department and BUIDCo were assigned the responsibility of
undertaking the cleaning and concretization work of the
Salempur Canal. Additionally, BUIDCo was directed to review and
revise the Detailed Project Report (DPR) for the Gaya I&D and STP
Construction Scheme, ensuring the integration of the Salempur
Canal into the plan. Provisions for interception and diversion
(I&D) of canal water and its connection to the proposed STP will
be included, and necessary coordination with the National

Mission for Clean Ganga (NMCG) will be established for approval.

. The Minor Water Resources Department, Government of Bihar,
was instructed to issue the necessary No Objection Certificate

(NOC) for the Salempur Canal to the Gaya Municipal Corporation



within one week to facilitate the planned works. Meanwhile,
the Bihar State Pollution Control Board (BSPCB) was directed
to continuously monitor and supervise all matters related to
pollution control in the Salempur Canal/Pyne to ensure
compliance with environmental norms.

10. In light of the above steps taken by the Government of Bihar, it is
respectfully prayed that this Hon’ble Tribunal may kindly take
this affidavit on record and pass any further orders as deemed fit
in the interest of justice.

11. It is therefore respectfully prayed that this Hon’ble Tribunal may
graciously be pleased to pass order or orders as deem fit and
proper in the interest of justice.

12. The statements made in paragraph no. 1 to 2 in the foregoing
petition are true to my knowledge and those contained in
paragraph nos. 3 to 9 are matters of record and information
derived from record, which are believed to be true and correct and
the rest thereof including the prayer portion are my respectful

submissions before this Hon’ble Tribunal.

Identified by me & A MW

prepared in my office. DEPONENT 2 <




VERIFICATION

Verified by the Deponent named above and I do hereby verify that all
the facts mentioned in the affidavit are true to my Knowledge and no

part thereof is false and nothing material has been concealed there
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ENGLISH TRANSLATED COPY

Proceeding of the meeting held on
17.03.2025 wunder the Chairmanship of the
Chief Secretary, Bihar for review
regarding O.A. 132/2023/EZ (Earlier O.A.
No. 441/2022/PB) before the Hon’ble NGT.

Present :-

(1) Shri Abhay Kumar Singh, Secretary,
Urban Development & Housing
Department, Patna.

(ii) Dr. Sandeep Kumar R. Pudkalkatti,
Secretary, Minor Water Resources
Department, Patna

(1ii) Shri Animesh Kumar Prashar,
Managing Director, BUIDCo, Patna

(iv) Dr. Tayagrajan S.M., District
Magistrate, Gaya.

(v) Shri Nikhil Dhanraj Nippanikar,
Director, Industry Department,
Patna.

(vi) Shri S. Chandrashekhar, Chief
Forest Conservator, Environment,

Forest & Climate Change Department,

Patna



(vii) Shri Niraj Narayan, Member
Secretary, Bihar State Pollution
Control Board, Patna.

(viii) Shri Mano]j Kumar, Joint Secretary,
Urban Development & Housing

Department, Patna.

(1x) Shri Devendra Suman, Project
Officer-cum-Additional Director,
Urban Development & Housing

Department, Patna

(x) Shri Ashok Kumar, Project Director,
BUIDCo, Gaya.

(x1i) Shri Ashok Kumar Shrivastav, Senior

Civil Engineer S.P.M.G., Bihar

(xii) Shri Satyavrat, Senior
Environmental Engineer, S.P.M.G.,
Bihar

Proceeding -

The Secretary, Urban Development & Housing
Department, apprised with the factual
status of the matter concerned with O.A.
132/2023/EZ (Earlier O.A. No. 441/2022/PB)
and in this connection the Managing
Director, BUIDCo gave presentation by

which he has informed that Salempur Canal



which passes through Ward No. 53, 50, 49,
48, 47 of the Municipal Corporation, Gaya,
merges into the Falgu River near Usri
Village. In the above context, Chief
Secretary and representatives of the
Departments present in the meeting,
briefed about the order dated 19.02.2025
passed by Hon’ble NGT and the issues
mentioned in the affidavit submitted by
the District Magistrate, Gaya.

In the light of the above, Representatives
present in the meeting have apprised with
the action taken by them, which are as
follows: -

(1) D.M., Gaya has informed that the
main reason behind the pollution of
the Salempur Canal is the Dyeing
Industry. Considering the above
pollution, he has ensured closure
of the Dyeing Industry at present.
Simultaneously, he has also
informed that 25 acres of land has
been identified for displacing the
Dyeing Industry and for the purpose
of Textile Park.



(ii)

(1i1)

The Secretary, Minor Water Resource
Department has informed that
presently, irrigation work is not
being done from Salempur Canal.
Some parts of the Canal is situated
in rural and some parts 1in the
Urban areas. He has requested that
urban population has increased 1in
the aforesaid area. Development and
concretization of the Salempur
Canal 1is required for the purpose
of disposal of the sewage arising
out of the expansion of the urban
population in the said area.
Simultaneously, concretization,
Development and cleaning of the
said Canal may be done through the
Urban Development & Housing
Department for facilitating
cleaning of the Canal by the
Municipal Corporation, Gaya.

The Director, Industry Department,
has informed that traditional Jute
Industry is situated in Patua Toli

near the said Canal and therefore,



(iv)

problems may arise in displacement
from that place to another place.

The Managing Director, BUIDCo has
informed that I&D and STP
Construction Scheme is proposed and
the proposal is pending for
consideration before the NMCG for

approval of the said scheme.

After being apprised with the action taken

by them as informed by the representatives

present

in the meeting, following

decisions were taken :-

(1)

D.M., Gaya has to ensure that the
dyeing industrial units shall
remain closed and for this District
Magistrate, Gaya shall constitute a
Joint Inspection Team, comprising
of concerned Circle Officer and the
P.S. Incharge and shall obtain a
report from the said Inspection
Team every 15 days regarding the
closure of the Dyeing Industrial
Units D.M., Gaya shall constantly
monitor and supervise the aforesaid

matter and the report received from



(ii)

(1i1)

the Inspection Team every 15 days
shall be reviewed
(Compliance-District Magistrate,

Gaya) .
Industry Department shall take

further action to construct CETP
within 3 months on the identified
23 acres of land for Textile Park
and for displaced Dyeing Industry.
(Compliance-Industry Department)

District Magistrate, Gaya shall
make the 50 percent of the Salempur
Canal having length of 9.6 KM free
from encroachment in the next 3
months and the remaining 50 percent
part of the said Canal in further 3
months, meaning thereby, the entire
Salempur Canal shall be made
encroachment free within 6 months
and, thereafter, the report shall
be sent to the Urban Development &
Housing Department and also the
Minor Water Resources Department.

(Compliance-District Magistrate,

Gaya) .




(iv)

(v)

(vi)

Urban Development & Housing
Department shall do the work of
development, concretization and
cleaning work of the Salempur
Canal. For this purpose Minor Water
Resource Department shall make
available NOC for the Salempur
Canal to the Gaya Municipal
Corporation within one week.

(Compliance- Urban Development &

Housing Department/Minor Water

Resource Department).

Industry Department, shall prepare
a proposal for expansion of the
Jute Industry, situated at Patuwa
Toli, near Salempur Canal by making
available basic infrastructural
facility for developing it as a

CFC, and ensure sending the same to

the Govt. of 1India within one
month. (Compliance-Industry
Department) .

BUIDCo after reviewing the previous
proposed Gaya I&D and STP

Construction Scheme shall prepare



DPR by including Salempur Canal by
making provisions for I&D for the
purpose of Canal Water and also for
connecting the Canal with STP and
simultaneously, the BUIDCo shall
establish co-ordination with NMCG
for approval of proposed Gaya I&D
and STP Construction Scheme.

(Compliance-BUIDCo) .

(vii) Bihar State Pollution Control Board
shall supervise and monitor all
matters related with control of
pollution of the Salempur
Canal/Pyne.

(Compliance- Bihar State Pollution

Control Board).

Proceeding of the meeting ended with

thanks.

Chief Secretary
Bihar

Memo:-14/NMCG-24-03/2025 1178/UD&HD,Patna,
dated 26.03.2025.



Copy-Secretary, Minor Water Resource
Department/ Managing Director, BUIDCo/
District Magistrate, Gaya/Shri  Nikhil
Dhanraj Nippanikar Director, Industry
Department, Patna/Shri S. Chandrashekar,
Chief Forest Conservator, Environment,
Forest and Climate Change Department/
Municipal Commissioner, Municipal
Corporation, Gaya/Member Secretary, Bihar
State Pollution Control Board,
Patna/Officer and Special Duty to the
Chief Secretary for information and

necessary action.

Secretary

Urban Development & Housing Department

Memo-14/NMCG-24.03/2025 1178/UD&HD, Patna,
dated 26.03.2025

Copy-Shri Manoj Kumar, Joint
Secretary/Shri Devendra Suman, Project
Officer-cum-Additional Director, UD&HD for

information and necessary action.

Secretary

Urban Development & Housing Department



